HIGH COURT OF MADHYA PRADESH : JABALPUR

Endt. NOQ//';)'?/ Jabalpur, dt. 7.2/01/2018
I-15-1 /Q COPCPE)

The copy of the Gazette Notification published in M.P.
Rajpatra dated 26 April, 2016 and 15 December 2017 in
respect of "“Gender Sensitisation and Sexual Harrasment of
Women at the High Court of Madhya Pradesh and Subordinate
Courts (Prevention, Prohibition and Redressal) Regulations,
2015” is forwarded to :-

()The District & Sessions Judge ..o, , with a
request to bring the same into the knowledge of all the
Judicial Officers under their kind control, for information
and necessary action,

(i) The District & Sessions Judge (Inspection &
Vigilance), Jabalpur / Indore / Gwalior;

(iii) The Director MPSJA for doing the needful .

(iv) The Principal Registrar, Bench at Indore/Gwalior
High Court of M.P., Jabalpur.

(v) P.S. to Hon'ble the Chief Justice ,High Court of
Madhya Pradesh  Jabalpur for placing the matter
before His Lordships

(vi) P.S. to Registrar General/ Principal Registrar(Judl)/
Principal Registrar (Inspection & Vigilance),/

Principal Registrar (Examination) / Principal
Registrar (ILR) High court of Madhya Pradesh
Jabalpur,

(vii() P.A. to Director/Additional Director/JOTRI, High
Court of Madhya Pradesh Jabalpur,

(viii) Registrar Admn/ (J.)/(D.E)/(A)  (Vig.)/ (VI.)/
(A.W.), High Court of Madhya Pradesh, Jabalpur.

\/a«r}/ The Registrar(IT) for uploading the same in NIC.
pul Sl

for information & appropriate action.

1@ . (D
(SANAT KUMAR KASHYAP)
REGISTRAR(DE)
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on the 25th June, 1993 by the Government of India;

AND, WHEREAS it is expedient to make provisions for giving effect to the Constitution of India
and the said Convention for protection of women against sexual harassment at Madhya

Pradesh High Court and its mGUOw&hmﬁo Courts H_uam.owboﬁ_m.

AND WHEREAS it is mnecessary 1o Huaoﬂam for gender Sensitisation in Soﬂﬁ.ﬂm

environment and protection against sexual harassment of women at the Madhya Pradesh
. \

High Court and its Subordinate Courts precincts and for the prevention and redressal of

' complaints of sexuial Wm.wmmmﬁm,mﬂ and for matters connected therewith or incidental thereto;

AND WHEREAS according to the decision in Vishaka v. State of Rajasthan rendered by the !

Supreme Court in its judgment dated 13 August 1997, in Writ Petition (Crl) No. 666-70/92.
(reported in AIR 1997 SC 3011),it is necessary to provide for the protection of women.

AND WHEREAS in the judgment of the Supreme Court in Medha Kotwal Lele v. Union of India
and Others, rendered by the Supreme Court on 19 October 2012 reported in (2013) 1 SCC

297, the necessity of protecting women from any form of indecency, indignity and disrespect in
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AND WHEREAS now these Hmmmdwm.ﬁoﬂm are being ﬁﬁwbmﬁma as a ooBﬁwmmemEm code for
@wmﬁwnﬂoﬁ of sexual harassment of women within the precincts of the Emm&%m Pradesh High
Court and its Subordinate Courts and for redressal of any complaints that Bma\ be lodged in the

High Court or concerning District Court, as the case may be.

The High Court hereby makes the following Regulations:

CHAPTER 1
PRELIMINARY

LY

1. Short title, extent and non_:ﬂmnomaobﬁ - (1) These Regulations may be called the Gender
Sensitisation and Sexual Harassment of Women at the Madhya Pradesh High Court and
its Subordinate Courts (Prevention, Prohibition and Redressal) Regulations, 2015.

(2) They shall come into force on such date as the Chief Justice of Madhya Pradesh may, by

notification in the official Gazette, appoint.

2. Definitions - In these Regulations, unless the context otherwise requires:-

9L0Z Blike 67 wil:b| Ehielt kbERAL

[ (u) t Lk

coc



{ w4 (1)

weagy YA, o 29 @il 2016

366

‘Usopeld BAUPEBIA JC 1OIGSTP SUMLIIdUOD S43 JO a8pni 101NSYJ JUMIS
oy suesw suoneMdsy  jussaid oyl JO 3XIUOO UL :uwﬂuwmﬂ ay3 jo 2a3pnp IOLIISIA, (a)

‘gsopeld BAUpPRN

10 uoﬂ\wﬁh JoTYD oY} suesw suonema3sy juasaid 3yl IO 1XQIU0D ur 2dmsnp 321D, (p)

(DDISD) PepTUIuIo)) siuUrg[dwoy) [BUI}U] pUe TOQMESNISULG ISPUID SHINCD S1EUTPIOqNS
s3I pue 1Inod uysiyg ysopeld BAUPBW 24} O .Qo.w.ﬁ.u&hmnO a3 sueowr ,uoszadirey), (o)

‘1IN0 USTH UsIopeid BAUPEIN JO 30Usnf 91D
a1 ‘unod UITH Usapeid BAUPEN 24l 0} UCHE[RI Ul sUBaUI _"humnonuﬁﬁ,oammumo.&mmzﬁu

A ‘GO6T woﬁmﬁ u‘oﬁﬁuoou S9OIAISG TIAID Usapeid
mb\%mE I0 Buﬁsm wﬁ UO $3ILI 20IAI3S 1IN0D ﬂmﬁm ysapexd Qmﬂv.mE ol Aq ﬁmﬂ.ﬂﬁom Kpeaire
ST Oysm S[EUR] fue IpN[OUI joU S0P ng spouaid $1MOD syeurpioqns mﬁ pue 1Inod
yS1Yg usapeld BAUpBI 2y3 Ul uos1ad Aue Aq JUSTISSEIRY [BNX2S JO 108 AUE 0] po3dslgns ﬂmmﬂ
SABY 0] SWTB[O oUm ‘10U I0 @m%oaﬁuo oyeym ‘ofe Aue jo .vﬂmau‘ﬂ Age ‘s1anod o”_‘mﬂwﬁuoﬁﬁw

s3I pue 1Mo YSIH ysopeid eAUpPBIA 9U3 03 UoTeRI Ul ‘SUes ‘ aeoiom pasdridde, (e)



(f) "GSICC" means the Madhya Pradesh High Court .mﬂ.a. its Subordinate Courts Gender

gensitisation and Internal Complaints Commyittee constituted under Regulation 4;

1

(g) vhabitual Respondent” is a person against whom a previous Complaint of sexual

harassment has bheen received by the GSICC. on earlier occasion, irrespective of whether the

[ (1) b ull

matter was resolved with or without an in uiry and except where the Respondent has been

exonerated in the previous complaint; | .

(h) "Internal Sub-Committee’ means the sub-committee set up under Regulation 9;

(1) "Member' means a Member of the GSICC; |
f) ‘Madhya Pradesh High Court Precincts' means the whole premises of the Madhya ,
pradesh High Court including the Administrative Block, open grounds, parking, Museurn,
libraries, canteens, bar-rooms-inclusive of Hmﬁu\mﬂumdwmuﬁdwam, dispensary and/or any other part of _

the premises under the control of the Chief Justice of Madhya Pradesh High Court; -

(k) Member Secretary: A Registry Officer appointed by the Chief Justice for the High Court and an
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(vi) stalking or consistently following mmmﬂgﬁm woman in the Madhya Pradesh

Epmﬁ Court and its mCUoH.QHﬁmﬁm Courts precincts and outside;

(vii) <o%mﬂﬂm5 including oqwﬁ or tacit observation by the Wmmﬁoﬂaoﬁﬁ by any

means, of the aggrieved éoﬁmb in her private moments;

(viil) any conduct whereby the mmm@owama takes advantage of his position and subjects

the aggrieved woman to any form of mmmﬂmp harassment and seeks sexual favours

specially while ﬁor&bm out career advancements, whether explicitly or uﬁvﬁopﬁ%, as an

incentive or a natural result of submitting to the insinuations/ demands of the

Wwwﬁosmmbﬁ

(ix) any other unwelcome physical, verbal or non-verbal conduct of sexual nature;
(x) implied or explicit promise of ﬁamm@ﬂ@ﬁﬁ& treatment in her legal career;
(xi) implied or explicit threat of detrimental treatment in her anmmﬁ

(xii) implied or explicit threat abeut her present or future career;
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\ | : CHAPTER II
| COMPOSITION AND OOdeﬂGﬂOZ OF GENDER SENSITISATION AND
HZHWWZE COMPLAINTSCOMMITTEE
4. (1) The Chief Justice shall, by an order in ﬁﬁdbmv constitute a OoBHEﬁmo known as the
__memmw Sensitisation And Internal Complaints Committee” (GSICC) for the High Court and the
District Judge shall, by an OHmQ. in qﬁ.&bm, constitute a committee known as g_m "Gender
Sensitisation And Internal Complaints Committee” (GSICC) for Subordinate Courts to fulfill the
object of these regulations comprising not less than 5 and not more than 7 Members mmom.\ and

shall, as far as practicable, include the following:
{a) The High Court Committee:

(i) One sitting and one former Judge (where available) of the High Court, in terms of

the judgment in the case of Vishaka (supra), one of whom shall be gm_owmﬁ.ﬁﬁmwmob of the

Committee, to be nominated by the Chief Justice.
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\
(iii) One woman Judge, where available, on the establishment of concerned judicial District, not

below the rank of Civil L.GQW@ Class I to be nominated by the District Judge.
(iv) Any other Huowm.oﬁ (s) nominated by the District judge.
(v} The Clerk of Court shall function as Secretary to the Committee.

(2) The outside Member appointed under Clause 4(2)(f) shall be paid such fees or allowances
from the allocated funds for holding the proceedings of the GSICC as may be prescribed in the
schedule. |

(3) Where the Chairperson or any Member of the GSICC-

an inquiry into an offence under any law for the time being

(a} has been convicted for an offence or

in force is pending against him/her;
{b) fails to constitute an internal mﬁd-OoBu,E.ﬁmm to inquire into a particular Complaint;

(c) fails to take action under Regulation 11;
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6. (1) The Gender mQﬁmEmm&om_ and Internal Complaints Committee awHOQ shall meet at least

once in every @ﬁmﬁ.ﬁow of a calendar year.

f

(2) The Member m.mowmﬁmp% shall in Sﬁnbm or by means of electronic ooBHb:Eomﬂom send mtimation

of the meeting along with its agenda to 9@ members & GSICC.

(3) Minutes of all meetings shall Um recorded, confirmed and adopted. The Member Secretary shall

circulate the minutes of a meeting and the Resolutions so passed to all Members of the

GSICC within 7 days of the holding of the meeting or the passing of the Resolution.

(4) Owawﬁma%, a Meeting shall be called U% the Chairperson with minimum seven days’ notice to
all members. However, if necessary, the Chairperson on his own motion or upon the request of any

member of GSICC may convene a meeting at mb% time.

Amu The quorum for all Meetings shall be one- QE,Q of the members of the GSICC. In the
event the quorum is not ooHEuHoﬁm& for any meeting, an adjourned meeting shall be held within

the next 10 days next following, for which no quorum shall be required.
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\

~ gender Sensitisation and orientation:-

(i) QmMOO will ensure the ﬁaoud.bmbﬁ ﬁﬁ.obﬁ@ of the ﬂoﬁo% on gender Sensitisation and

prevention and Hmawmmmmp of Sexual Harassment in the High Court or Subordinate Courts

precincts.

(if) GSICC will organize programmes for the gender Sensitisation - Of  the High Court or,
Subordinate Courts, community, as the case may be, through workshops, seminars,

posters, film shows, debates, displays, etc.

(1)GSICC shall mﬁdbﬁﬁ an Annual Wmﬁoﬂ by December 31 every year to the Chief Justice or
the District Judge, as the case may be, which shall be made public outlining the activities
undertaken by it and charting out a U/Eﬂuﬂﬁﬁ for the activities/steps to be taken Sﬁ in the
following year along with necessary budgetary allocations required by it. The GSICC shall

include in its Annual Report the number of ‘cases filed, if any, and their &mﬁo.mm; under these

Regulations in the annual report.

" (iv] GSICC may enlist the help of Non-Government Organizations (NGO), associations, volunteers,

[ )b Il
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(i} GSICC will assist in the mediation of crises arising out of incidents of sexual harassment at the

High OoEA and/or mﬂdownﬁbmﬁm Courts precincts.

1
A

(ii) No Bmmumﬂoﬁ shall conclude without mﬁwwoﬁ& of Suo GSICC, and the mediated settlement

shall be effected and be enforceable only upon it being duly approved by the GSICC which shall -

satisfy itself that the said mediation mmgmﬁmsﬂ is vohuntary, fair, unbiased and free from mb%

extraneous ooﬂmﬁowmﬁoﬂ or H&Gmﬁnm GSICC will co-ordinate with the High Court  or

Subordinate Courts’ security services to devise ways’ and means by which a system of

prevention and of crisis Embmmmﬁpmﬁﬁ that is, both mmb&wu. sensitive as well as ﬁwoﬁ%ﬁ

" and effective. It will maintain regular contact through the Member Secretary with the High
Court or Subordinate Courts security services, as the case may be, to ensure that in
crises arising out of incidents of sexual harassment, GSICC members and/or the volunteers

~ identified by it, shall be intimated of such incidents, without delay.

(4) Complaint Redressal- The GSICC shall ensure that every complaint of an aggrieved woman

is adequately dealt with in accordance with the established @woomaﬁqm and with complete

sensitivity. The GSICC shall have the power to inquire into and pass orders against the

Wmmﬁobammﬁ\ deviant/ delinquent in a complaint made in relation to any form of sexual

harassment in the wbﬁﬁm precincts of the High Court or Subordinate Courts.
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9. Hb.nﬂwu% into complaint- (1) OH.HmmmwS.bm a complaint and upon being satisfied with regard
to the genuineness of the Complaint, the GSICC shall constitute an Internal Sub-Committee to
,oowa_,ﬂﬁ a fact finding inquiry, which shall comprise three members of the GSICC itself; or such
other persons as to be so nominated by mum GSICC in #w_mumombmu with majority members beirig

women, and at least one person being an outside member. .

(2} The Intermal Sub-Committee shall conduct an inquiry and shall hear and duly record the
statements of the aggrieved woman, the Respondent, and any other person, the parties wish
' to examine, subject to the provisions of Regulation Hwﬁr_mba thereafter it shall prepare a Report

and enclose therein the complete proceedings of the Inquiry.

(3) The fact finding inquiry into a Complaint shall be conducted and completed within 90 days of

the constitution of the Internal mCUtOABB#amm. .

Provided that the validity of any such inquiry shall not be called in question i it is not
completed within the mﬂﬁﬂwmﬁmm_,,@mio& due to reasons beyond the control of Internal Sub-

Committee.
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(5) The GSICC shall pass orders either accepting or rejecting the Inquiry Wmﬁoﬁ of the Internal
Sub- Cormumnittee and thereafter ﬁmmm consequent orders that may be appropriate and necessary in
this H.mmmsd and may make all suggestions/recommendation so as to secure justice to the victim of

sexual wammmgmﬁﬁ within 45 working days Om submission of the Inquiry Report of the Interna

Sub-Committee.

Provided that the validity of the orders of the GSICC shall not be called in question if they

are not passed within the stipulated period due to reasons beyond its control.

11. Orders on Inquiry Report: =~ v

(1) Subject to Wmmﬁmﬁoﬁ 9(1) aboye, the GSICC shall have the power to @m.wm the following ordeir

. to secure justice to the victim of sexual harassment:
(a) mmabou.ﬁobw
(b) admonition, with publication of such admonition:

(i) by affixing it at some conspicuous place (s} in the Court precincts

[ (k) b Lk
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(b) in appropriate omm_m.m“ to recommengd filing of a criminal complaint and/or a disciplinary
complaint before the concerned disciplinary authority governing the Respondent (including the
concerned Bar Council and Bar Association) for taking appropriate action, and the Chief

Justice of High Court or, the concerning District Judge, as the case may be, may pass orders

thereon subject to Regulation 12.

{3) The GSICC shall pass orders on the Hbﬂﬁu.w% Report and/ or shall make recommendations
to the Chief Justice of High Court or, the concerning District Judge, as the case may be,
within 45 working days of the submission of the Inquiry Report and communicate the same to

the parties forthwith.

(4) The GSICC and the Internal Sub-Committee shall have the jurisdiction to inquire into a
complaint and take any action thereon hotwithstanding that any criminal complaint or any other
complaint under any other law (including a disciplinary proceeding under the Advocates Act, 1961)

may have been filed with Hmmﬁmn\wﬁo the same complaint/ actions.
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of communication of the order or recommendation.

13. Restraint Order- (1) On the receipt of a Complaint and during the pendency of an
Hnﬁﬁwdﬁ on a éiﬁmbﬁwm%mﬂ made by the aggrieved .ﬁoBm? the GSICC if it considers it fit and
proper, may recommend specific interim measures to be taken in a signed decision to the
Chief uﬁmmom of High Court or, the concerning District Judge, as the case may be, who on
wwomw@ﬁ thereof, may pass such interim orders that may be required for the personal safety
and for safeguarding Em.awmb#w of the aggrieved woman, and both the aggrieved woman and
the Wmmﬁobnmﬂﬁ shall be bound by the same.

(2) Upon disobedience, defiance or violation of the order ﬁmmmna under clause (1) above by the

Respondent, the GSICC shall close the defence of the Respondent and pass final orders under
Regulation 10(5) and Regulation 11. |
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(4) The GSICC by Resolution to be passed by two-thirds majority may remove any member
of the Internal Sub-Committee and appoint a new member in his/her place, if it is of the view that
mﬁoﬁ a member has acted  prejudicially to the principles of natural-justice, fair play mba has

acted with bias in the conduct 9. the HSQEJ\

(5) The GSICC shall at mb times Wmﬁw SUpervisory Huoéﬂ.m over the Internal Sub-Committee

~and ﬁ may issue directions to the HEQB& Sub-Committee from time to time in accordance with

the Huwoﬁmyoﬂm of the %mmdpmﬂoﬁm

15. Duties- The GSICC in coordination with and the assistance of the office of the High

Court or, the concerning District Judge, as the case may be, shall:

(a) take all necessary measures 1o provide a safe working environment at the High Court or Sub-

ordinate Court precincts, as the case may be;

{(b) display at a oobmﬁwoﬁoﬂ_m place in the High Court and precincts of Sub-ordinate Courts, as the

case may be and on its website, the penal consequences of sexuial harassments and the order
| N _ _
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(h) cause to initiate action, under the Indian Penal Code or any other law for the time being in

H,oaow mmmhpwﬁ the Wmmﬁomambﬁ and/or the ﬁmduoﬁ.mﬁop,

(1) monitor the ﬂﬁwm@ submission of reports by the Internal Sub- OoHEﬁnHmm and

(j) take any other action and/or measures to ensure an effective and meaningful implementation

of these Regulations. N

CHAPTER V
MISCELLANEOUS

16. Confidentiality- (1) The contents of the complaint made under these Wmmﬂpmﬁ.obw“ the

identity and addresses of the aggrieved woman, respondent and witnesses, any information

relating to the inquiry proceedings, Hmoogmbam&oﬁm of the GSICC and the action taken by the

GSICC shall be confidential and shall not be published, communicated or made known to the

public, press and media in any manner except upon the aggrieved woman submitting a specific
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{b) for &quHoHuBmﬁﬁ of relevant information, education, ooggpnmﬁoﬁ and training materials,

for onmbHNmﬁoﬂ of awareness programimes, mba for mm<mbomﬁmﬁﬁ of the understanding of the ﬁﬁwbo

of the provisions of these Regulations; or

(¢) for organizing, orientation and training programmes for the members of the GSICC, Internal

Sub-Committees, volunteers, counselors etc.

19. Regulations not in derogation of mﬂ% other law (1) ﬁpm provisions of these Regulations

shall be in addition to mba not in Qmwommﬁoﬂ of the provisions of any other law for the time being

in force.’

(2) The provisions of these Regulations shall not bar any Court from taking cognizance of any

offence punishable under any other enactment or law.

Hmm SCHEDULE ¥ mu@m OR ALLOWANCES OF OUTSIDE EHEWMW

The outside Member appointed under Clause 4(2)(f) shall be paid fees of Rs. 1000 /per sitting.

\ Hi. WeL. Wehie, SR qi=a.
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T 4 (T) ] C wEgyRy v, fEie s faren 2007 : 639

A% (1)
st Fram

fafy afiv faurd & fawm
gy g 9/10 gTEE 2017

. TL.4598-2017-§RhI9-9- (U ) .— Teawdw fufae =arem sifufrem, 1958 (FWE 19w 1958) I
urr 23, fufae wiswan dfed, 1908 (1908 &1 5) @) w139 % o9 wfad € 122 dw quy whwE wlear, 1973
(1974 @1 2) F 9T 477 § Wed whea & v ¥ @6 g, gegey, TeH Smaed, TR wed & qd arqHigd @,
TEgN, wuY g Fram, 1976 o frafafaa et daiua s §, stfq—

e
Ioa fraai o —
1. frg 4 8 3u-Fram (1) #, v e ad” ¥ e W, v Ve adt ifid R S

2. fm 7 fr,——

(1) wg-Fray (2) H wge o, wee Udw fer & wn W, v e fer enfye fa e,
(2) st (2) & e, Prafefaa su-fae S g, sel—

“(om) wu-fram (2) % sria wiia faen ity % sify B =afua @i ey smps, faen caasu
F amdw & wdtm [ 30 for F i v=8 wEEm F wnw ovfie wegw X WEML erdre el
Wit W, Se e faedd & femg wwt 83 ud wvy MY F UWO-TR F TR ¥
fore omdw T gL

3. Frmr o T, 1A dwr 3 '6.15.007 & TeNF W, e qwn ofw '%.25.00"" wiva feu g,

FN0.4598-2017-XXI-B (1).—In cxcrcise of the powers conferred by Section 23 of Madhya Pradesh Civil
Courts Act, 1958 (No. 19 of 1958) Section 122 read with Section 139 of the Code of Civil Procedure, 1908 (No.
5 of 1908) and Scction 477 of the Code of Criminal Procedure, 1973 (No. 2 of 1974), the High Court of Madhya
Pradesh, with the prior approval of the State Government, hereby, makes following further amendments in the
Commissioner of Oaths Rules, 1976, namely:—

AMENDMENTS
In the said rules,—
1. In rule 4, in sub-rule {1}, for words "{ive years" , the words " three years" shall be substituted.
2. In rule 7,—

(1) in sub-rutle ¢2), in the proviso, for the words "thirty days", the words "sixty days"
shall be substituted. '

(3 after sub-rule (2), following sub-rule shall be added, namely:—

"(2a) Any Commissioner of Oaths aggricved by the order of District Judge passed under
sub-rule (2) may prefer an appeal before the High Court within 30 days from the date of
order of District Judge. On receipt of appeal, the High Court may condene the delay and
arder for rencwal of certificate of Commissioner of Oaths.”.

3. In rule 9, for letters and figure “Rs, 15.00". the letters and figure "Rs. 25.00", shall he
substituted,

BEYY & TS & FM | w7 STERIET,
aey waen,  efufia dfaa.




660 ey Ty, foiw 15 g 2017 Cure a (1)

No.A-2885 Jabalpur, the 6th December 2017
Annexure-A

Rules: - The High Court of Madhya Pradesh Rules, 2008.

-

l. In sub-rule (2) of rule 11 of Chapter XV, the following paragraph shall
be inserted between the words “Dealing Assistant” and “shall submit”,

namely:-
“after tracking the postal consignment on.official website of India Post,
Ministry of  Communications, Government of India,

(www.indiapost.gov.in) as per available status on aforesaid website”.

2. After sub-rule (2) of rule 11 of Chapter XV, sub-rule 3 shall be added as
under:-
“(3) In case after tracking the postal consignment on official website of
India Post, Ministty of Communications, (Government of India,
(www.indiapost.gov.in), if status is “the service is not possible” or “it
cannot be served due to some reason” then Deputy Registrar (Judicial)
shall certify accordingly”.

3. “in Annexure (Chapter X, rule 1(9)) the words “Subject Category Code
172537 relating to “Service relating to former High Court Judge &
former Lokayukta” shall be substituted by “Subject Category Code No.

17258” which was published in Gazette Notification dated 18-09-2017”

Annexure-B
Amendments

Nomenclature: - The Gender Sensitisation and Sexual Harassment of Women at
the High Court of Madhya Pradesh and its Subordinate Courts
(Prevention, Prohibition and Redressal) Regulations, 2015.

1. The words “Approved Draft” in the beginning of the sentence “The Gender
Sensitisation and Sexual! Harassment of Women at the High Court of
Madhya Pradesh and Subordinate Courts (Prevention, Prohibition .and
Redressal) Regulations, 2015” shall be deleted.

2. the words “Draft 16-02-2015” and the sentence “The Gender Sensitisation
and Sexual Harassment of Women at the High Court of Madhya Pradesh and
its Subordinate Courts (Prevention, Prohibition and Redressal} Regulations,
2015 shall be deleted before para 1 starting from ‘“whereas gender
discrimination”.
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3. The following shall be added before para 1% starting from “whereas_gender
discrimination” namely:

Chapter-V

Contents
.| Sl..No. PARTICULARS Page
‘ No.
1. Preamble -4
2. Chapter-1
Preliminary
1. Short title, Extent and Commencement. 4
2. Definitions. 4
3.  Prevention of Sexual Harassment. 9
3. Chapter-I1 .
Composition & Constitution of GSICC, Term of Office.and their
Functions.
4. Composition & Constitution of GSICC 10
5. Term of office of Members of GSICC. 13
6. Meeting of GSICC and procedure. 14
7. Functions of the GSICC. 3 15
4. Chapter-11I
Complaint & Inquiry
8.  Complaint of Sexual Harassment. 19
9. Inquiry into Complaint. 20
| 10. " Inquiry Report. 21
11.  Orders on Inquiry Report. 22
12.  Representation. 25
13.  Restraint Order. 26°
5. Chapter-1V 27
Powers & Duties
14.  Power of GSICC and Internal Sub-Committee. 27
15. Duties. 28
6. 30

4. In clause (a) of regulation 2 of chapter-I, the following paragraph shall be
deleted after the words “precincts”, namely:- | '

“but does not include any female who is already governed by the Madhya
Pradesh High Court service rules on the subject or Madhya Pradesh Civil
Services (Conduct) Rules, 1965”.

5. In clause (2) of regulation 4 of chapter-ll, the words “4(2) (f)” shall be
substituted by the words “4(1) (a) or (b), as the case may be,”.
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6. And at the end of regulation under the heading of “THE SCHEDULE FEES
OR ALLOWANCES OF OQUTSIDE MEMBER?”, the words “4(2) (f)” shall
be substituted by the words “4(1) (a) or (b), as the case may be,”.

7. In clause (d) of regulation 15 of Chapter-IV, the word “in” shall be added
between the words “work™ and “the”. The word “precincts of” shall be
added between the words “the” and “High Court”.

8. In clause (h) of regulation 15 of chapter-IV, the following sentence shall be -
inserted before the words “Cause to initiate” namely:- '
“Where GSICC and Internal Sub-Committee, as the case may be, arrives at
the conclusion that the allegation against the respondent has been proved, it
shall recommend to the employer or District Judge or Registrar General, as
the case may be- (i} to take action for sexual harassment as a misconduct in
accordance with the provisions of the service rules applicable to the
respondent and/or”’ '

Annexure-C

Amendments
Rules: -The High Court of Madhya Pradesh Digitization of Record Rules, 2014.
After Rule 6) of Chapter -111, following shall be added, namely:-

“7).  Notwithstanding anything contained in these Rules, all documents, other than
those required to be preserved in perpetuity in accordance with the High Court of
Madhya Pradesh Rules, 2008, may be eliminated after being retained and secured
in electronic form and after certification as rcquirec{ by sub-section (4) of section
65-B of the Indian Evidence Act, 18727.

After Rule l'(d) of Chapter -V, following shall be added, namely:

(11

e.  Notwithstanding anything contained in these Rules, all documents, other than
those required to be preserved in perpetuity in accordance with the High Court of
Madhya Pradesh Rules, 2008, ‘may be eliminated after being retained and secured
in electronic form and after certification as required by sub-section (4) of section
65-B of the Indian Evidence Act, 18727,

MOHD. FAHIM ANWAR, Registrar General.
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